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The below mentioned appeals have been filed by the

appellant assessee for AY-2018-19 and AY-2019-20 contesting the order

of Ld. First Appellate Authority indicated Column-E, herein below:-
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ITA N0.2996 & 2997/Chny/2024

2.0 The twin appeals are centering around a common issue and
hence for the purposes of convenience, adjudicated together.  For the
purposes of this adjudication the facts and figures for AY-2018-19 have
been taken. The decision for AY-2018-19 shall apply mutatis mutandis
for appeal AY-2019-20.

3.0 In ITA No0.2996 for AY-2018-19, appellant assessee has
contested that the action of the Ld. AO in not allowing it deduction u/s
80P of the Act. The Ld. Counsel for the assessee submitted that,
admittedly, it had filed belated return as result of which deduction claimed
u/s 80P of the Act was disallowed and affirmed by the Ld. First Appellate
Authority. The Ld. Counsel further submitted that in compliance to latest
CBDT instruction empowering CCIT to condone the delay in specified
cases, it has petitioned condonation of delay and the same was pending.
It was urged that in the event of its application getting accepted, it will
become entitled for 80P deduction.  The Ld. DR relied upon the orders
of lower authorities.

4.0 We have heard rival submissions in the light of material available
on records.  The only issue in the case is the denial of deduction u/s
80P on account of belated return filed by the assessee. In consideration
of latest CBDT instruction, the assessee has petitioned condonation of

delay before the competent authority.  We therefore in the interest of
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justice, set aside the order of lower authorities and direct the Ld.CIT(A) to
await decision of the competent authority qua assessee’s petition for
condonation of delay and decide accordingly. The grounds of appeal
raised by the assessee are allowed for statistical purposes.

5.0 In the result the assessee’s appeal for ITA N0.2996 is allowed
for statistical purposes.

6.0 The decision taken herein above shall apply in assessee’s
appeal vide ITA No0.2997 for AY-2019-20, mutatis mutandis.

Order pronounced on 4™, April-2025 at Chennai.
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